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Rapeseed Oil as Gift from U.N.O./
FQA.OD

*g2. SHR1 SUNIL MAITRA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether 420 MT of rapeseed oil
was given as a gift by UNO/FAQ to
India in early 1979;

(b) if so, When the above consign-
ment reached this country; and

(¢) how was it disposed of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a); The
World Food Programme (WFP) set up
jointly by the TUNO/FAO supplied
about 420 M. T. of repesed o0il as a
gift to India during July—August,
1978.

(b) The consignment arrived at the
Calcutta Port during July/August,
1978, as follows:—

Nams of vessel Quantity Date of }

(M.T) arrival

- -

“STATE OF MAHA-
RASHTRA”

“KIRRIBILLI”

232+ 762 29-6-78
187- 142 8-7-78
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(c) A loan of 425 M. T, of palmolein
oil was taken from the State Trading
Corporation of India Ltd. for meeting
the urgent requirements of relief of
flood victims in the country on a tonne
to tonne replenishment basis. It was,
therefore, decided to give 420 M.T. of
W.F.P. o1l to the S.T.C. towards the
settlement of the outstanding loan.

SHRI SUNIL MAITRA: This is the
usual cover-up story that I expected
from thig Ministry.

Is it a fact that since March, 1979,
the Calcutta Port Trust authorities
had been asking the Government of
India to lift this stock of 420 metric
tonnes of rapeseed o0il received from
the F.A.O. and stacked in the godowns
of the Calcutta Port Trust?

Is it also a fact that in June, 1980,
the Calcutta Port Trust wrote to the
Ministry of  Agriculture that if by
September, 1980, the stock of this 420
metric tonnes of rapeseed oil was not
lifted, it would be sold in public auc-
tion?

It is also not a fact that the appro-
priate authorities on behalf of the
Government of Indig wrote to the Cal-
cutta Port Trust authorities that after
investigation they had found that a
substantial part of the stock of rape-
seed oil stacked in the godows of the
Calcutta Port Trust had already been
piltered, anq there wag ho point in
taking delivery of that stock?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION (SHRI BIRENDRA
SINGH RAO): It is not correct that
the whole of this oil was not lifted
from the port. From June to July,
1980, he STC had already cleared 178
metric tonnes out of the total quantity
of over 400 metric tonnes. I do not
know if the Calcutta port authorities,
after giving notice to the Government
of India have auctioned this oil or not,
but the fact remains that this oil was
given to the STC by the Ministry of
Agriculture in return for the palmole
oil that was taken from the STC for
distribution in the drought affected’
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areas, and STC had agreed to take this
quantity to clear that loan. The STC
was reminded several times during the
past one year and more that they
should clear the quantity that remain-
ed there.

Another hitch in the way was that
the port authorities did not clear this
oil from the port earlier because they
said that it was not fit for consump-
tion. That matter lingered for a long
time, and ultimately it was decided in
consultation with the Health Ministry
that this oil could be refined and used
for soap-making and some other pur-
poses, and not for human consumption.
That is where the matter had been
resting in the past, and further infor-
mation I am trying to obtain from the
STC to know the latest facts. What-
ever information I can gather I have
given to the House.

SHRI SUNIL MAITRA: The hon.
Minister has admitted that the oil was
landed in August/September, 1978 and
that in 1980, out of 420 metric tonnes,
only 178 metric tonnes were lifted by
the STC. 1 want to know the reason
for this unusual delay. It is because
there are some interested persons in
the Ministry of Agriculture or the STC
who did not want that these 420 metric
tonnes of rapeseed oil should go to the
flood-affected people of the different
States. Four hundreq and twenty
metric tonnes means 4,20,000 kg. That
means, roughly if a family consists of
four persons, monthly consumption of
nearly more than one lakh of people
wag wasted. Was it because there
were some interested persons who
wanted to see, in connivance with the
traders, that these 420 metric tonnes
of rapseed oil was not released in
the market, otherwise the prevailing
rate in the market would come down?
Will the Minister get the investigation
made, apportion the blame, pinpoint
the responsibility and take severe
action against the culprifs?

SHRI BIRENDRA SINGH RAO: I
have no hesitation in saying that if
there is anything suspicious in the
matter, we will hold an enquiry, But
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from what information 1
would like to give the statement of
events so far, if the hon. Member
could be satisfied with what we have
been trying to do.

have got, 1

The oil was received in July to
August 1978. Then it was not this
Government. In September, 1978, an
agreement was signed and S.T.C.
agreed to release Palmolive oil for
flood victims. In November, Port
Health Authorities rejected this World
Food Programme oil as it contained
colouring matter and it was not found
fit for human consumption.

SHRI JYOTIRMOY BOSU: What
did it contain?
SHRI BIRENDRA SINGII RAO.

Colouring matter. It must have been
some toxic matter that they objected
to. That was also during the previous
regime.

During December, 1978, the Health
Ministry relaxed conditions for colour-
ing material. Then in February, 1979,
the Port IHealth Officer informed that
per oxide content had gone up in this.
In March 1979 the Port Health Officer
indicated that oil can be released for
Vanaspati and Soap industry. In
March 1979 Civil Supplies Depariment
requested S.T.C. to lift gnd utilise this
oil,. In May 1979, that was again the
same Government for which most of
my friends on the other side were res-
ponsible, All this was going on during
those days.

SHRI MOOL CHAND DAGA:
Because they were fighting.

SHR] SUNIL MAITRA: What has
happened for the last ten months?

SHR1 BIRENDRA SINGH RAO: In
May, 1979, when we weére not on these
benches, S.T.C. was reminded to take
delivery of this oil. In June—July
1979 S.T.C. agreed to take delivery of
this 420 metric tonnes of oil on certi-
ficate that it will be refined before
issue. Then in September last i.e. on
24th September, 1979, S.T.C. agreed to
clear this oil within a week. That was
again a different Government. On 14th
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of November last year, Ministry of
Health asked the Port Health Officer
to clear WFP Oil as decided in July
1979. From 25th of June 1980 to July,
1980 i.e after we took over, this
Government was formed, it was only
then that S.T.C. cleared 178 metric
tonnes of this oil.
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SHRI SUBHASH CHANDRA BOSE
(Alluri): I would like to know from
the hon, Minister whether the oil
which was presented to this country
by the U.N.O. and F.A.O., was bad oil
or unusual for human consumption or
was it found to be so fater it reached
India?

SHRI BIRENDRA SINGH RAO: I
have stated that because of some colo-
uring material, this was not declared
fit for human consumption. Later on,
after it had been stored for a long
time, the toxic matter had also gone
up, as reported.

SHRI SATYASADHAN CHAKRA-
BORTY: In the light of the statement
of the hon. Minister, I would like to
ask one question., The whole thing
was supplied by the United Nations
Organisation and, as per the statement
of the hon. Minister, the whole thing
was not found fit for human consump-
tion. Is the Government of India

going to write to the U.N.O. as to why
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this thing was sent to India which
was not fit for human consumption?
That is absolutely necessary.

SHRI BIRENDRA SINGH RAO: 1
have noted the suggestion, But the
material supplied to us by World Food
Council was absolutely Iree, as a gift,
and, as was decided by the authorities
then, it could be used for other pur-
poses. . ..

SHRI SATYASADHAN CHAKRA-
BORTY: Are we such beggars that we
cannot choose? Are we to get only a
poisonous gift?

SHRI BIRENDRA SINGH RAO: Not
only we are not keggars but our stan-
dards of food are higher as can be
proved in this case that because of
colouring material, a thing which was
probably thought fit for human con-
sumption by the advanced countries
was not considered fit for human con-
sumption here,

X 1979-80 ® A ATEATA
Azt afe & fag gaafa
gum et s

*82®. ®t TEWTCW , W0E w0
fearf wdt ag aa@ 1§ F@
f& ; ]

'

(%) v Tregra fgard afeqrerar
(T Age gf@isar) & fag
T9 1979-80 & Fwe ¥ fygg
T ufr § & 8 #qg vqq M ufw
FT I Fer fFar @r T

(@) afz & & za= Far1 o

g

(7) #ar ITqFT Tl ITERT
T fFr sd & s g afeErsrar
# g & & fAfeaw safir o v

T3 FT GWIEAT & ; WK





